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CENTRAL ADMINISTKRATIVE THRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD,

L B

original Application No, 280 of 2004 (u)

this the 23rd day of March!2004.

HON'BLE MRS, MEERA CHHIBBER, MEMBER(J)
HON' BLE MR, S,C., CHAUBE, MEMBER(A)

Chandresh Gaur, S/o Sri G,R. Gaur, aged about 24 years,

R/o 118, Krishna Nagar, Dehiradun (yttranchal).

Applicant,
By Advocate : Sri R.C. Pathak,
Versus,
dite vnion of India through Secretary, Ministry of

Defence, New Delhi,

2 Engineer in Chief, Enuineer in Chief Branch ¥Kashmir
House, A.H.O., D.1.0,, P,O., New Delhi,
Tl Chief Engineer, Central Command, Lucknow,
4, Chief Engineer, Bareilly Zone, Bareilly,
S Commander wWorks kngineer No,l, Dehradun Cantt, i
Respondents,
By Advocate : Sri R.,C, Joshi,

ORDER

PEENNENY |

PER MRS, MEERA CHHIBBER, MEMBER(J) |

By this 0.A., applicant has sougit a direction
to the respondents to declare the result of test/

interview for the boat of Chowkidar Gr.I held on

4/5 pecember,2000,

e It is suomitted Dby the applicant that he had 1
appeared in the test/interview for the post of Safaiwala/ {
Chowkidar held on 4/5,12,2000, but the result for the

one Sri
same wasS not declared, due to = pending case of/pramod

L00 was ultimately decided b

vonrxa " but that/che Tribunal vide its order dated 28.8.2002
by observing that as the representation of the applicant
has already been accepted in the JCM meeting on M.A. Nno. |

6685/2000 filed by Sri vinod vohra., However, the Sald
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Case was dismissed as infructuous vide order dated
20,8,02, The applicant thereafter gave a representation
to the authorities concerned reguesting them to declare

the result as there was no longer any ban of any court
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of law., According to the applicant, the sald representation

has not been decided by the authorities concerned sofar,
More-over in an identical matter filed by sSri amar Singh
& others in 0.A. no., 997/2003, this Court has already
decided the above sailid 0.A., by directing the Engineer-
in-Chief, Army Headquarters, IHQ, P.0, New Delhi to
consider and decide the representation of the appfiggggfl
by a reasond order within 2 months from the date of
receipt of copy of this order. To avoid delay, the
applicant was ' 31so. wuirected. that he may file a

fresh cdpy of the representation alongwith copy of the .,
order (page 35), In view of the above facts, it is
submitted by the applicant's counsel that this 0. A.

may also be disposed off in terms of the order dated

26,8,2003 passed in 0.A. no, 997/2003,

3'e sri Cc, Prasad holding pbrief o Sri R.,C, Joshi,

learned counsel for the respoudents didnot dispute
sjimilar

the facts as stated above, Since J = matter has already

been disposed of earlier in a diffierent . Q.a.- by

Division Bench of this ‘Tribunal as stated above, we

that in order to maintain parity

are of the opinion/this 0O,A. can be disposed off at

admission stage itself without going into the merits

of the case by giving a direction to Engineer-in-Chief

Army Headgquarters, DMQ, P.0. New Delhli to consider

annexure a-TAand to pass a reasoned order thereon

within a period of two months from the date of receipt

of copy of this order under intimation to the applicant,

In order to avolid the delay, it would be open to the

applicant to file another copy of the representation

alongwith a copy of this order.
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